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ACT:
HEADNOTE:
JUDGVENT:
ORDER

Notice was issued on March 15, 1991 confinedto the

guestion of punishnment.

Leave granted. Heard |earned counsel on both sides.

The appellant had wunblemsh record of service al
through till 1989. Pursuant . to the pronotion given to him
as | nspector, he was to deposit the service revolver and six
live cartridges. It is his case that he had to share a room

with two other colleagues as a consequence of ~ which the
revol ver and six cartridges were lost _and unaccounted for.
Therefore, exclusive liability may not be appropriate.
There is an elenent of possibility in the contention

In view of the previous unblem sh record of service and the
pl ausi bl e expl anation offered by the appellant, we are of
the opinion that the extrenme punishnent of dism ssal from
service may not be warranted. Accordi ngly, we direct the
respondents to nodify the punishnent of dism ssal as one of
conpul sory retirenent so that the appellant would be
entitled to retiral benefits.

The appeal is according allowed. There shall /'be a
direction to the respondents to issue appropriate-orders as
directed above. Consequently, the appellant would be

entitled to all the term nal benefits which must be conputed
and paid wthin six months fromthe date of receipt of this
order. His pension is also directed to be released within
the above period. No costs.




